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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. NO2 IN ClVIL APPEAL NO. 6077 COF 2010

ZONAL MANAGER, CENTRAL BANK CF I NDI A Appel I ant (s)
VERSUS
M S. DEVI |SPAT LTD & ORS. Respondent ( s)

(Wth appln(s) for directions and office report )
Date: 01/04/2011 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE P. SATHASI VAM
HON BLE DR JUSTI CE B.S. CHAUHAN

For Appellant(s) M. Mikul Rohtagi, Sr.Adv.
M. Jai deep Cupta, Sr.Adv.
M. Dinesh Mathur, Adv.

M. N shant Menon, Adv.for
M

S. Dua Associ at es,

For Applicants/
Respondent ( s)

Raj i v Dhawan, Sr. adv.
. K. V. Viswanat han, Adv.
Reshm Rea Si nha, Adv.
. Vi kram Gangul y, Adv.

S. C. Ghosh, Adv.

Suni | Morarka, Adv.
Parijat Sinha, Adv.

s5355%%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Lear ned seni or counsel appearing for the
appl i cant seeks permi ssion to withdraw |I.A No. 2
application for directions with liberty to nove the
H gh Court for appropriate relief. Permission is

gr ant ed. I.A No.2 is disnissed as w thdrawn
accordi ngly.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master

Signed order is placed on the file.
IN THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON
I.A NO 2
I'N
ClVIL APPEAL NO. 6077 OF 2010

Zonal WManager, Central Bank of India ... Appel | ant (s)
Ver sus

Ms Devi Ispat Ltd. & Os. ... Respondent ( s)



ORDER

Lear ned seni or counsel appearing for the applicant

seeks per m ssion to wi t hdr aw I.A No.2 application for
directions with liberty to nmove t he Hi gh Court for
appropriate relief. Perm ssion is granted. I.A. No.2 is

di snmi ssed as withdrawn accordingly.

New Del hi ,
April 01, 2011.



